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LAW DEPARTMENT
NOTIFICATION Jaipur, June 11, 1962.

No. F. 7 (49-L/A/61-The following Act of the Rajasthan State Legislature received the assent
of the Governor on the 6th day of June, 1962, and is published for general information:-

THE RAJASTHAN AGRICULTURAL UNIVERSITY ACT, 1962.
(Act No. 18 of 1962)
[Received the assent of the Governor on the 6th day of June, 1962.]

An

Act

To establish and incorporate an Agricultural University in the State of Rajasthan for the
development of Agriculture.

Be it enacted by the Rajasthan State Legislature in the Thirteenth Year of the Republic of
India as follows:-

1. Short title, extent and commencement- (1) This Act may be called the Rajasthan
Agricultural University Act, 1962.

(2) It extends to the whole of the State of Rajasthan.

(3) It shall come into force at once.

2. Definitions- In this Act, unless the subject or context requires otherwise,
(a) “Academic Council” means the Academic Council of the University;

(b) "agriculture™ means the basic and applied science of soil and water management, crop
and livestock production and management, home science and betterment of the people;

(c) "Board" means the Board of Control of the University.

(d) “College” means a college of the University and, where a college has more campuses
than one, includes each of such campuses;

(e) “Faculty” means a Faculty of the University;
(f) "Prescribed” means prescribed by the Statutes of the University;

(9) “Registered graduate™ means a graduate registered under the provisions of this Act;



(h) “Statutes” and “Regulations™ mean respectively the statutes and regulation of the
University made under this Act;

(1) “Student of the University”, means a person enrolled in the University for taking a
course of study for degree, diploma or other academic distinction duly instituted,

(J) “Teacher” means a person appointed or recognized by the University for the purpose
of imparting instruction or conducting and guiding research or extension programmes and
includes a person who may be declared by the Statutes to be a teacher;

(K) "University" means the Rajasthan Agricultural University.

3. The University-(1) The Chancellor, the first Vice-Chancellor of the University and the
first Chairman and members of the Board of Control and all persons who may hereafter
become such officers or members, so long as they continue to hold such office or
membership, are hereby constituted a body corporate by the name of the Rajasthan
Agricultural University.

(2) The University shall have perpetual succession and a common seal, shall have power to
acquire, hold, manage and dispose of property, movable and immovable, including trust
property and endowments, for the purposes of the University and shall sue and be sued by its
corporate name.

4. Seat of University-The principal seat of the University shall be at Udaipur.

5. Objects of the University.-The University shall be deemed to have been established and
incorporated for the purposes, among others, of-

I. making provision for imparting education in different branches of study,
particularly agriculture, animal science, rural industry, agricultural engineering,
veterinary science, home science and other allied subjects;

ii. furthering the prosecution of research, particularly in agriculture and other allied
sciences;

iii. undertaking extension programmers relating to the aforesaid sciences.

6. University admission.-The University shall, subject to the provisions of this Act and the
Statutes, be open to all persons but nothing in this section shall be deemed to require the
University to admit to any course of study students larger in number than, or with academic
or other qualifications lower than, those prescribed.

7. Powers of the university.-The University shall have the following powers, namely:-

(a) To provide for instruction in agriculture, animal science, rural industry, agricultural
engineering, veterinary science, home science and other allied sciences and in such
other branches of learning as the university may deem fit,

(b) to make provision for (1) research, and (2) advancement of knowledge and
dissemination of the findings of research and knowledge through extension
programmers,



(c) to institute and confer degrees, diplomas and other academic distinctions in the
manner and under conditions laid down in the Statutes,

(d) to confer honorary degrees or other distinctions in the manner and under conditions
laid down in the Statutes,

(e) to provide lectures and instruction for field workers, village leaders and other persons
not enrolled as regular students of the University and to grant certificates to them as
may be prescribed,

(f) to co-operate with other Universities and authorities in such manner and for such
purposes as the University may determine,

(9) to institute teaching, research and extension posts required by the University and to
appoint persons to such posts in the prescribed manner,

(h) to create administrative, ministerial and other necessary posts and make appointments
thereto,

(1) to institute and award fellowships (including travelling fellowships), scholarships and
prizes in accordance with the Statutes,

() to institute and maintain residential accommodation for the students of the University,

(k) to demand and receive such fees and other charges as may be prescribed,

(I) to supervise and control the residential accommodation for students and to regulate
the discipline of the students of the University and to make arrangements for
promoting their health and welfare, and

(m)to do all such acts and things, whether incidental to the powers aforesaid or not, as
may be requisite in order to further the objects of the University.

8. Visitation.-(1) The State Government may cause an inspection to be made by such person
or persons, as it may direct, of the University, its buildings, laboratories and equipments and
of any institution maintained by the University and to cause an enquiry to be made in like
manner in respect of any other matter connected with the administration and finances of the
University.

(2) The State Government shall, in every case, give to the University notice of its
intention to inspect or make an enquiry and the University shall be entitled to appoint a
representative who shall have the right to be present and be heard at such inspection or
inquiry.

(3) The State Government may address the Board with reference to the result of such
inspection and inquiry and tender such advice as the State Government may offer regarding
the action to be taken by the University.

(4) The Board shall communicate to the State Government such action as it proposes
to take or has taken as the result of such inspection or inquiry.

(5) If the Board does not, within a reasonable time, take action to the satisfaction of
the State Government, it may, after considering any explanation furnished or representation
made by the Board issue with the approval of the Chancellor such directions as it may deem
fit and the Board shall be bound to comply with such directions.



(6) The report of the inspection and of the directions issued by the State Government
as a result of such inspection shall be laid on the table of the House of the State Legislature.

9. Officers and authorities of the University)-The following shall be the officers and
authorities of the university, namely:-

(a) Officers of the University.-

(1) the Chancellor,

(ii) the Vice-Chancellor,

(iii) the Registrar,

(iv) the Comptroller,

(v) the Estate Officer,

(vi) the Dean of Student Welfare,

(vii) the Deans and Associate Deans of Colleges,

(viii) the Director of the school of Basic Sciences and Humanities,

(ix) the Director of Agricultural Experiment Station and Associate Directors,
(x) the-Director of Extension Education, and

(xi) such other persons in the service of the University as may be declared by the Statutes

to be officers of the University.

(b) Authorities of the University.—

i.  the Board of Control,
ii.  the Academic Council,
iii.  the Council of Deans,
iv.  the Boards of Studies, and
V. such other authorities as may be declared by the Statutes to be the authorities of the
University.

10. Chancellor.—(1) The Governor of the State of Rajasthan shall be the Chancellor of the
University. He shalt, by virtue of his office, be the Head of the University and shall, when
present, preside at the convocations thereof.

(2) The Chancellor shall have such other powers as may be conferred on him by this Act or
the Statutes there under.

11. Vice-Chancellor.—(1) The Vice-Chancellor shall be a whole-time paid officer of the
University and shall be appointed by the Chancellor upon the recommendation of a Selection
Committee consisting of-

i.  one person nominated by the Board,
ii.  one person nominated by the Indian Council of Agricultural Research, and



iii.  one person nominated by the Chancellor.
and the Chancellor shall appoint one of these three persons to he the chairman of the
committee:
Provided that the first Vice-Chancellor may be appointed by the Chancellor upon the
recommendation of the State Government.

(2) The term of office of the Vice-Chancellor shall be five years; provided that the same
person shall be eligible for re-appointment for second term.

(3) The emoluments and other conditions of service of the Vice-Chancellor shall be such as
may be prescribed and shall not be varied to his disadvantage after his appointment.

(4) When a vacancy occurs or is likely to occur in the office of the Vice-Chancellor by
reason of leave or any other cause not being the expiry of his term of office, such vacancy
shall be filled, as far as may be, in accordance with the provisions of sub-section (1).

(5) Until the vacancy is filled under sub-section (4), the Registrar shall carry on the current
duties of the office of the Vice-Chancellor but such temporary arrangement shall not extend
beyond the maximum period of six months without the specific authorisation of the
Chancellor.

(6) The Vice-Chancellor may relinquish office by resignation in writing addressed to the
Board and delivered to the Chairman of the Board ordinarily at least two months prior to the
date on which the Vice-Chancellor wishes to be relieved.

(7) Such resignation shall take effect from the date determined by the Board at its next
meeting, approved by the Chancellor and conveyed to the Vice-Chancellor.

12. Powers and duties of the Vice-Chancellor.—(1) The Vice-Chancellor shall be the
principal executive and academic officer of the University and shall in the absence of the
Chancellor, preside at the Convocations of the University.

(2) The Vice-Chancellor shall be ex-officio Chairman of the Academic Council and the
Council of Deans.

(3) The Vice-Chancellor shall have the right to sit at the meetings of the Board in an
advisory capacity and to participate in its deliberations. He shall also be responsible for
presenting to the Board for its deliberation and consideration matters of concern to the
University.

(4) The Vice-Chancellor shall exercise general control over the affairs of the University and
shall be responsible for the due maintenance of discipline in the University.

(5) The Vice-Chancellor shall ensure the faithful observance of the provisions of this Act
and the Statutes and shall possess all such powers as may be necessary for the purpose.

(6) In an emergency, which in the opinion of the Vice-Chancellor requires immediate action
to be taken, he shall take such action as be deems necessary and shall at the earliest



opportunity report the action taken to the officer, authority or other body who or which in the
ordinary course would have dealt with the matter but nothing in this sub-section shall be
deemed to empower the Vice-Chancellor to incur any expenditure not duly authorized and
provided for in the budget.

(7) Where any action taken by the Vice-Chancellor under sub-section (6) affects any person
in the service of the University to his disadvantage, such person may prefer an appeal to the
Board within thirty days of the date on which the action is communicated to him.

(8) Subject as aforesaid, the Vice-Chancellor shall give effect to the orders of the Board
regarding the appointment, suspension and dismissal of officers, teachers and other
employees of the University.

(9) The Vice-Chancellor shall be responsible for close co-ordination and integration of
teaching, research and extension work and shall exercise such other powers as may be
prescribed.

13. Registrar.-(1) The Registrar shall be an officer of the University appointed by the Board
on the recommendation of the Vice-Chancellor.

(2) The Registrar shall be responsible for the custody of the records and the common seal of
the University. He shall be ex-officio Secretary of the Academic Council and may call on the
services of other employees of the University for recording its proceedings. He shall place
before it all such information as may be necessary for the transaction of its business. He shall
receive applications for entrance to the University and shall keep a permanent record of all
syllabi, curricula and such other information as may be deemed necessary.

(3) The Registrar shall make all necessary arrangements for the conduct of the prescribed
examinations and be responsible for the due execution of all processes connected therewith.

(4) The Registrar shall perform such other duties as may be prescribed or required of him
from time to time by the Vice-Chancellor.

14. Comptroller, Estate Officer and Dean of Student Welfare.—(1) On the recommendation
of the Vice-Chancellor, the Board may appoint any one or more of the following officers,
namely:—

i.  the Comptroller,
ii.  the Estate Officer, and
iii.  the Dean of Student Welfare.

(2) The Comptroller shall—

(i) advice in regard to the financial policy of the University and be responsible for the
preparation of its budget and for the presentation thereof to the Board through the Vice-
Chancellor,



(i) manage the properties, movable and immovable, and investments of the
University,

(iii) keep all moneys belonging to the University in a scheduled bank except all
amounts needed as imprest cash (to be prescribed by the Vice-Chancellor) in transacting the
business of the University,

(iv) ensure that no expenditure not authorized in the budget is incurred by the
University otherwise than by way of investment, and

(v) disallow any expenditure which may contravene the terms of any Statute or for
which provision is required to be made by a Statute but has not been made.

(3) The Estate Officer shall be incharge of all the buildings, lawns, gardens and other
immovable property of the University.

(4) The Dean of Student Welfare shall have the following duties:--

(a) to make arrangements for the housing of students,

(b) to direct a programme of student-counselling,

(c) to arrange for employment of students in accordance with plans approved by the
Vice-Chancellor,

(d) to supervise the extra-curricular activities of the students,

(e) to assist in the placement of the graduates of the University, and

(f) to organize and maintain contact with the alumni of the University.

15. Deans and Associate Deans.—(1) Each college shall have a Dean.

(2) Where a college shall have more campuses than one, such one of those campuses as the
Vice-Chancellor may determine shall have a Dean and the other or others of them shall each
have an Associate Dean.

(3) Every Dean or Associate Dean shall be appointed by the Board on the recommendations
of the Vice-Chancellor.

(4) The Dean or the Associate Dean, as the case may be, shall be responsible to the Vice-
Chancellor for all matters concerning his college or campus.

16. Other officers and employees.—The mode of appointment and the functions of other
officers mentioned in clause (a) of section 9 and of the employees of the University shall be
as provided in this Act or as prescribed by Statutes and Regulations.

17. Status and Ex-officio or combined appointment of officers of the University.— (1)
All or any of the officers mentioned in sub-clauses (iii) to (xi) of clause (a) of section 9 may
be whole-time or part-time officers of the University and may be appointed by name or by
virtue of office.



(2) It shall also be competent to the appointing authority, on the recommendation of the
Vice-Chancellor, to appoint one person to hold in combination more than one of such offices
as are referred to in sub-section (1).

18. Remuneration of officers and employees.—No officer or employee of the University
shall be offered nor shall he accept any remuneration for any work in the University save
such as may be provided for in the Statutes.

19. Constitution and composition of Board of Control.—(1) The- Board shall consist of—.
I. The Chairman nominated under sub-section (4);
I1. Ex-officio members:—

(i) the Development Commissioner, Rajasthan State,

(ii) the Finance Secretary to the Government of Rajasthan,

(iii) the Agricultural Secretary to the Government of Rajasthan,
(iv) the Director of Agriculture of Rajasthan State,

(v) the Director of Animal Husbandry of Rajasthan State.

I11. Representative members:-

(1) one representative of the Rajasthan Board of the Institute of Engineering,

(i) one registered graduate of the University (including graduates of the various
colleges which have been incorporated in the University),

(iii) one representative each of the Faculty of Science of the University of
Rajasthan and of every other University in the State established by law.

IV. Nominated members:—

(i) one scientist who has achieved distinction in agriculture or animal science,
nominated by the State Government,

(ii) one nominee of the Indian Council of Agricultural Research,

(iii) one representative nominated by the State Government from the Rajasthan
Branch of the AIll India Womens Conference having knowledge of, and
experience in Home Science,

(iv) two persons, both being progressive farmers and one at least being actively
associated with farmer’s organizations in the State, to be nominated by the
State Government from out of a panel of persons selected by the Zila
Parishads in the State in the prescribed manner provided that no Zila Parishad
shall select more than one person for the purpose,

(v) one person representing co-operative societies, to be nominated by the State
Government from out of a panel of persons selected by the Apex Co-operative
Organisations in the State in the prescribed manner provided that no Apex Co-
operative Organisations shall select more than one person for the purpose.



(2) No officer or employee of the University may serve as a Member of the Board.

(3) The Chancellor shall take action to constitute the first Board within three months after the
commencement of this Act.

(4) The first Chairman of the first Board shall be nominated by the Chancellor on the
recommendation of the State Government and shall serve for three years. Subsequently the
Chairman of the Board shall be a person nominated by the Chancellor for a period of three
years from among a panel of three non-official persons recommended by the Board. The
chairman shall perform such functions and exercise such powers as are provided in this Act
or as may be prescribed.

(5) The representative and nominated members shall be appointed by the Chancellor
respectively after selection and election in the prescribed manner.

(6) The term of office of members of the Board other than ex-officio members shall be six
year but, upon the first constitution of the Board, provision shall be made in the Statutes for
curtailing the term of office of some of the members then appointed in order that, as nearly as
may be, one third of the such members shall retire in every two years thereafter.

(7) Any six members present at a meeting of the Board shall constitute the quorum necessary
for the transaction of its business thereat.

(8) The members shall serve without pay but shall be entitled to daily allowance and
travelling expenses.

(9) The minutes of the meeting of the board shall be recorded and maintained by an officer of
the University who has been nominated by Vice-Chancellor and approved by the Board.

20. Duties and functions of the Board.- The duties and functions of the Board shall be as
follows:-

(a) to approve and sanction the budget of the University,

(b) to acquire, to dispose of, to hold and to control the property and funds of the University
and issue any general or special directions on behalf of the University,

(c) to accept the transfer of any movable or immovable property on behalf of the University,
(d) to administer any funds placed at the disposal of the University for specific purposes,
(e) to invest money belonging to the University,

(f) to appoint the members of the academic, administrative and other staff of the University in
such manner as may be prescribed,

(9) to direct the form and use of the common seal of the University,

(h) to appoint such committees, either standing or temporary, as it deems necessary for its
proper functioning,
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() to borrow money for capital improvements and make suitable arrangements for its
repayment,

(J) to meet at such times and as often as it deems necessary, provided, however, that regular
meeting of the Board shall be held at least once in every two months and that at least two-
thirds of these regular meeting shall be held at the University office, and

(k) to regulate and determine all matters concerning the University in accordance with this
Act and the Statutes and to exercise such powers and to discharge such duties as may be
conferred or imposed on it by this Act and the Statutes.

21. Academic council- (1) The Academic Council shall consist of-

(a) the Vice-Chancellor as Chairman,

(b) the Dean of Student Welfare,

(c) the Deans and Associate Deans,

(d) the Director of the School of Basic Sciences and Humanities,

(e) the Director of Agricultural Experiment Station and Associate Directors,

(f) the Director of extension Education, and

(9) three persons from among the teachers of each college and campus and an
equal number of person from among the teachers of the School of Basic
Sciences and Humanities, to be elected in the prescribed manner.

(2) The terms of office of the members mentioned in clause (g) of sub-section (1)
shall be two years.

22. Functions of the Academic Council-(1) The Academic Council shall be in-charge of the
academic affairs of the University and shall be subject to the provision of this Act and the
Statutes made there-under and the general Regulations, have control over and be responsible
for the maintenance of standards of instruction, education and examinations for the
requirements for the award of degrees and diplomas.

(2) The Academic Council shall exercise such other powers and perform such other
duties as may be conferred or imposed upon it by the Statutes and shall advise the Vice-
Chancellor on all academic matters.

23. The Council of Deans.-(1) The Council of Deans shall be in-charge of all administrative
matters including student discipline and shall make its recommendations to the Academic
Council.

(2) It shall consist of-

(a) the Vice-Chancellor as its Chairman,

(b) the Dean of Student Welfare,

(c) the Deans and Associate Deans, and

(d) the Director of the School of Basic Sciences and Humanities.
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24. The Board of Studies.- (1) The shall be a Board of Studies for each college or campus as
well as for the school of Basic Sciences and Humanities.

(2) Such Board of Studies shall consist of-

(1) the Dean of the college or in the case of the school of Basic Sciences and Humanities,
its Director,

(i) the Chairman of each Department in the College,

(iii) the Associate Dean, if any, and

(iv) two other person elected by the teachers of the College or campus or, in the case of
the School of Basic Sciences and Humanities, of the school.

(3) The duties of the Board shall be to recommend to the Academic Council the syllabi for an
integrated and well-balance course of study,

(4) The Dean or Director, as the case may be shall be the Chairman of the Board of Studies of
his college or school.

25. College and Teaching :- (1) The University shall have the following colleges, namely:-

(a) a College of Agriculture including the Udaipur and Jobner campuses,
(b) a College of Technology and Agricultural Engineering,

(c) a College of Home Science,

(d) a College of Veterinary and Animal Science, and

(e) such other colleges as may be prescribed.

(2) The Dean or the Associate Dean, as the case may be, shall be responsible for the
organization and conduct of teaching, research and extension work of the different
departments.

(3) In addition to the colleges mentioned in sub-section (1), there shall be a school of Basic
Sciences and Humanities.

(4) There shall be, for the said school, a Director who shall be appointed by the Board on the
recommendation of the Vice-Chancellor and shall perform such functions and exercise such
powers as are provided in this Act or as may be prescribed.

(5) Each college mentioned in sub-section (1) including any campus thereof as well as the
school mentioned in sub-section (3) shall comprise such Departments as may be prescribed
and such subjects of study as shall be assigned to the various Departments by the Academic
Council.

(6) There shall be a Head of each Department who shall be responsible to the Dean or to the
Associate Dean, or to the Director as the case may be, for the organization and operation of
his department.

(7) The head of department shall be selected:-
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(1) in the case of a college or campus ,respectively by the Dean or the Associate Dean
thereof, and

(i) in the case of school of Basic Sciences and Humanities, by its Director,
and shall be recommended by the Vice-Chancellor and appointed by the Board. The duties,
powers and functions of the Head of a Department shall be such as may be prescribed.

26. Agricultural Experiment Station.- (1) For the purpose of carrying out, subject to the
provisions of this Act and the Statutes, research in different branches of study provided for in
the University, there shall be established an Agricultural Experiment Station, hereafter in this
section referred to as the Central Station, with such sub-stations as suitable places as the
University may from time to time consider necessary and proper.
(2) There shall be a Director of Agricultural Experiment Station and such number of
Associate Directors as the Board may direct.
(3) The Director and Associate Directors shall be appointed by the Vice-Chancellor upon the
recommendation of the Council of Deans and with the approval of the Board.
(4) The Director shall be responsible to the Vice-Chancellor for the research activities carried
out at the Central Station or at the Sub-stations whether under his direct charge or under the
charge of an Associate Director.
(5) The Director shall-
() initiate, guide, control and co-ordinate all research activities of the University in
the different branches of study,
(i)  formulate research programmes, proposals and projects in consultation with the
several Deans and Associate Deans,

(iii)  keep records thereof,

(iv)  receive reports of progress therein, and

(v)  consolidate them at the Central Station.
(6) Between the University and the several Departments of the State Government, there shall
be kept and carried on, in the manner agreed upon between the Board and the State
Government, a regular exchange of all information concerning research programmes,
proposals and projects and concerning knowledge gained through research.
(7) The State Government may, on such terms and conditions as may be determined by the
State Government in consultation with the Vice-Chancellor, transfer to the University, with
the consent of the Board, such research institutions of the State Government as it may deem
necessary and proper.
27. Extension Education.- (1) The University shall be responsible for the extension functions
which are primarily educational in nature (a distinct from supplies, services and regulation)
for the State of Rajasthan.

(2) The University shall be responsible for training including refresher training of the
Extension Officers for the Panchayat Samitis and instructor for the Extension Training
Centers,

(3) All subject-matter extension specialists shall be the member of the staff of their respective
subject matter. Department in the various colleges in the University. They will work in close
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co-ordination with the Departments of Agriculture, Animal Husbandry, Forestry,
Development Co-operative and Panchayat as well as any other agency engaged in the
betterment of rural population.

(4) There shall be a Director of Extension Education who shall be appointed by the Vice-
Chancellor upon the recommendation of the Council of Deans and with the approval of the
Board, shall have such powers and duties as may be prescribed and shall be responsible to the
Vice-Chancellor for all extension work carried on in the University.

28. Supplementary provision relating to membership.- (1) All casual vacancies among the
members (other than ex-officio members) of any authority or body of the University shall be
filled as soon as possible by appointment, nomination or election according as the members
whose place became vacant was appointed, nominated or elected to a casual vacancy shall be
a member of such authority or body for the residuary period of the term for which the person
whose place he fills would have continued but for the vacancy.

(2) A person who holds any office in the University by virtue of his holding any other office
of the University or otherwise shall hold such office as long as he holds the other office and
thereafter till his successor is duly nominated, appointed or elected.

(3) The Board of Control may remove any person not being an office of the University from
membership of any authority or body or any employee of the University on the grounds that
such person or employee has been convicted of an offence involving moral turpitude or for
taking part in subversive activities or for indulging in any act or acts unbecoming the prestige
of the University.

Provided that no such person or employee shall be removed under this sub-section unless he
has been afforded a reasonable opportunity of showing cause why he should not be so
removed and such cause has been considered by the Board.

(4) If any question arises regarding any person who has been appointed, nominated, or
elected, as or is entitled to be, a member of any authority of the University subordinate to the
Board or regarding any decision of the Board under this Act and the Statutes, the matter shall
be referred to the Chancellor for his decision.

29. Proceedings of University authorities and bodies not to be .......... by reason of any
vacancy etc. - No act or proceeding of any authority or body of the University shall be
invalidated by reason of the ................ a vacancy among its members or by reason of some
person having taken part in the proceedings who is subsequently found not to have been
entitled to do so.

30. Age of retirement - Subject to any provisions in the statute to the contrary, all the
employees of the University shall ordinarily retire from service upon attaining age of sixty
years

31. Pension or Provident Fund.- (1) For the benefit of its officers, teachers, clerical staff and
other employees the University shall constitute, in such manner and subject to such
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conditions as may be prescribed such pension, gratuity, insurance and provident funds as it
may deem fit.

(2) Provision shall be made in Statutes to ensure that staff members transferred from
employment in the services of the State shall have their ....... services benefits protected upon
such transfer.

32. Teachers of University.- (1) Subject to the provisions of this act and the Statutes, the
teachers of the University shall be appointed by the Board upon the recommendation of
Selection Committee consisting of-

(1) the Vice —Chancellor as Chairman,

(ii) the Dean or the Associate Dean, as the case may be, or in the case of teachers for the
School of Basic Science and Humanities, its Director, and

(iii) the Head of the Department.

(2) Except in cases provided for by the Statutes, every teacher of the University shall be
appointed under a written contract. The contract shall be lodged with the Vice-Chancellor and
a copy thereof shall be furnished to the teachers concerned. The contract shall not be
inconsistent with the provision of this Act and the Statutes for the time being in force in
relation to the conditions of service.

33. University Fund.- (1) University shall establish, maintain,. And administer a fund to be
called the University Fund.

(2) The following moneys shall form part of, and be paid into, the University Fund, Namely:-

(a) any contribution or grant by the State Government,
(b) income arising to the University from all sources including Income from fees and
charges,

(c) trusts, bequests, donations, endowments and other grants if any,

(d) such other moneys as may be prescribed by the Statutes.
(3) The matters to which the Fund may be applied and appropriated shall be those prescribed
by this Act or the Statutes.
(4) All expenses incurred under and in pursuance of any provision Contained in this Act shall
be met out of the University Fund.
(5) The University shall have power to borrow, on the security of University properties and
with the concurrence of the state Government, Money for the purposes of the University.
34. Statutes:- Subject to the provisions of this Act, the Statutes may Provide for any matter
and shall, in particular provide for the following;-

(a) the constitution, powers and duties of the authorities of the University.

(b) the appointment, nomination or election and continuance in office of the members
of the authorities of the University and all other matter relative to these authorities
for which it may be necessary or desirable to provide,

(c) the designation, manner of appointment, powers, duties and service conditions of
the officers of the University.
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(d) the classification and manner of appointment of teachers and their service
conditions and qualifications.

(e) the constitution of a pension, gratuity, insurance and Provident funds for the
benefit of officers, teachers and other employees of the University.

(f) the institution of degrees and diplomas and other academic honours,

(9) the conferment of honorary degrees,

(h) the establishment, amalgamation, sub-division and abolition of departments,

(1) the establishment and abolition of hostels maintained by the University.

() the Institution of fellowship, scholarship, medals and prizes,

(k) the maintenance of a register of registered graduates.

(I) the admission of students to the University and their enrolment and continuance as
such.

(m) the money to form part of and to be paid into the University fund and the matter to
which the Fund may be applied and appropriated.

(n) the courses of study to be laid down for all degrees and diplomas of the University.

(o) the conditions under which students shall be admitted to the degree, diplomas, or
other courses and the manner in which the examination are to be held and
eligibility for the award of degree and diplomas,

(p) the conditions of the residence of the students of the University and the levying of
fees for residence in hostels maintained by the University,

(g) the recognition and supervision of hostel not maintained by the University,

(r) the number and emoluments of teachers of the University and the preparation and
maintenance of a record of their services and activities.

(s) the fees which may be charged by the University for any purpose.

(t) the conditions subject to which persons may be recognized as qualified to give
tutorial instruction.

(u) the remuneration and allowances, including travelling and daily allowances, to be
paid to persons employed in the business of University.

(v) the conditions of the award of fellowships, scholarships, medals and prizes,
stipends and fee concessions, and

(w)all other matters which by this Act are required to be or may be provided for or
prescribed otherwise than by Regulations.

35. Statutes how made.- (1) The first Statutes with regard to matters set out in clause (a) to
(m) of section 34 shall be made by the State Government and a copy thereof shall be laid
before the House of the State Legislature for Fourteen days which may be comprised in one
session or in two successive sessions and if, before the expiry of the session in which they are
so laid or of the session immediately following, the House of the State legislature makes any
modification in any of such Statutes or resolves that any such Statutes should not be made
such Statutes shall thereafter have effect only in such modified form or be of no effect, as the
case may be, so however, that any such modification or enrolments shall be without prejudice
to the validity of anything previously done there under.
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(2) The Board may, from time to time, make new or additional Statutes and may amend or
repeal existing Statutes in the manner hereinafter in this section provided.

(3) The Academic Council may propose to the Board the draft of any new Statutes or of an
amendment in or repeal of an existing Statutes and such draft shall be considered by the
Board at its next meeting:

Provided that the Academic Council shall not propose the draft of any Statute or of
amendment or repeal of a statute affecting the Status, powers or constitution of any existing
authority of the University until such authority has been given an opportunity to express its
opinion upon the proposal, and any opinion so expressed shall be considered by the Board.

(4) The Board may approve any such draft as is referred to in sub-section (3) or reject it or
return it to the Academic Council of reconsideration either in whole or in part, together with
any amendments which it may suggest:

Provided that if the board approves any such draft for the addition of a new Statute or
for the amendment or repeal of an existing Statutes, the same shall require the approval of the
Chancellor who may sanction or disallow the same or may remit it for further consideration.

(5) Any member of the Board may propose to the Board the draft of any Statutes and the
Board may either accept or reject the proposal if it relates to a matter not falling within the
preview of the Academic Council. In case such proposal relates to a matter within the
preview of the Academic Council, the Board shall refer it for consideration by the Academic
Council, which may either report to the Board that it does not approve the proposal which
then shall be deemed to have been rejected by the Board or submit the draft to the Board in
such form as the Academic Council may approve, and the provisions of the sub-sections (3)
and (4) shall then apply.

36. Regulations.- (1) Every Authority of the University may make Regulations consistent
with this Act and the Statutes-

i.  laying down the procedure to be observed at their meetings and the number of
members required to form a quorum,
ii.  providing for all matters which by this Act and the Statutes are to be provided for
by Regulations, and
iii.  providing for any other matter solely concerning sub authority and not provided
for by this Act and the Statutes.

(2) Every authority of the University shall make Regulations providing for the giving of
notice to the members of such authority of the dates of meetings and of the business to be
transacted thereat and for the keeping of a record of a record of the proceedings of meetings.

(3) The Board may direct the amendment, in such manner as it may specify, of any
Regulations made under this section or the annulment thereof by any authority of the
University.
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(4) The Academic Council may, subject to the provisions of the Statutes, make Regulations
providing for courses of study, system of examinations and degrees of the University after
receiving drafts of the same form the Board of Studies concerned.

(5) The Academic Council may not alter a draft received from the Board of Studies but may
reject the draft received or return it to the Board of Studies for further consideration together
with its own suggestions.

37. Residence of Students.- The students shall reside in accommodations provided by the
University or approved by the Vice-Chancellor subject to the conditions prescribed.

38. Delegation of powers.- The Board may by Statutes delegate to any officer or authority
any of the powers conferred upon it by this Act, to be exercised subject to such restrictions
and conditions as may be prescribed.

39. Annual report.- The annual report of the University shall be prepared under the direction
of the Vice-Chancellor and submitted to the State Government one month before the annual
meeting of the Board at which it is to be considered. The annual report, as approved by the
Board shall be laid on the table of the House of the State legislature.

40. Accounts and Audit.- (1) The annual accounts and balance sheet of the University shall
be prepared by the Comptroller under the direction of the Vice-Chancellor and all moneys
accruing to or received by the University from whatever source and all amounts disbursed or
paid shall be entered in the accounts.

(2) Such accounts shall be audited in the prescribed manner by such auditors as the State
Government may direct, and the cost of such audit shall be a charge on the University Fund.

(3) The accounts when audited shall be printed and copies, thereof, together with the audit
report, shall be submitted by the Vice-Chancellor at the Board which shall forward them to
the State Government with such comments as may be deemed necessary.

41. Temporary Arrangement.- At any time after the passing of this Act and until such time as
the authorities of the University are duly constituted, any officer of the University may be
appointed by the Vice-Chancellor with the prior approval of the Chancellor to carry on the
duties of any such authority.

(2) The Vice-Chancellor may make temporary appointments, subject to the approval of the
Board at its next meeting, following the making of such appointments.

42. Reference to Government officers to be construed in case of delegation as reference to
corresponding officers — Where any provision of this Act or of the Statutes or Regulations
refers to an officer of the State Government by designation, then, if that designation is altered
or that office ceases to exist, the reference shall be construed as a reference to the altered
designation, or, as the case may be, to such corresponding officer as the State Government
may direct.
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43. Residuary authority.- The Board shall have the authority to deal with any matter
pertaining to the University and not specifically dealt within this Act. The decision of the
Board on all such matters shall, subject to revision by the Chancellor, be final and shall not
be liable to be challenged in any court or tribunal.

LEHAR SINGH MEHTA
Secretary to Government
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HgEaT 9.2(26)faf/2/2019.- Toeu U539 fQuT-Avsa &1 Aeifead 3T,
S Teaurer #gled &1 AT featieh 30 feawa, 2021 & gred 6‘%’ TAEaRT HTHTIROT
I A YRR foham ST §-

Tyt FY freafdegreat # f@ftar (@atven) sfafags, 2020
(2022 %1 FAOATHT TEIF 1)

(TSadTer AT T 3efAfT faAieh 30 feras, 2021 T 9Ted &%)

FY farafacamer & faftat &1 ik Gfta &= & fov sffae)

RA IURTST & dgcid a¥ H o Tod Aura-#Avse faeafaf@a sfafaas
AT §:-

1. "ferea a3k aREr- (1) 38 RfEER &1 qw Toeae FN eafaearet
$r faftrar (Farys) affaTes, 2020 g1

(2) 9& et Fged gl

2. 9RTT.- 39 MAFTT &, J9 9 F e O 3=gyr 3nfaa 7 &l -

(@) "HY faeafacgrerm &1 A" @ eqqEr A fAfAise $N faeatacamea
sfafaae sfda § 3k

(@) "I @ 5 fAfaas & e A B

3. Y Reafcareat #r RAfUAT &1 welue- (i) 3gd & @ €. 2 & 30
Soef@d gds HT faeafdearerm &1 fafr & @He @ § 4 # U 3feai@d
fagaaeT arr & ¥ W Aeafaf@a afaenia frar srem, -

"Ferafa.- (1) Feaia faeafderery @1 quiwias dafas RwrT gl
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(2) F15 o =afFq, Fordfd & &7 7 AgFd fFd T & T a9 a9 =6 gem
o9 a6 6 a5 feer favafaearey a1 #Efdcaem A SN Rer &, 3 & & &
“geTaH 8 a¥ & 3HIHd T@el arell I1 TRAT widfSad eer 3iR/ar defiorn gerrdiwrh
oo A frdl gHASRET U W GF aY &I I(Hd T@el arell A GarAdT, Heafaser, dfas
3R 3R gEAfee gfdagdr & 3Taad TR arel &g J&ard enfag o &l

(3) Fordfa, Fafaf@d Tl @ Ao ot Wisia afafa earr Awmer &
R Yol A GEAfIT AFA # @, A5 WHR & WHAT A, Fenfaafd earm @ged
ICRIRCIRDIE

(F) IS TART AHTAGTAT Teh cTTardT,
(@) FEfAGs, ARAT F eTHuE qRvg A1 3HHT AAFERA,;
(@) Fenfaafay garr aARERIT v aafFa; ik
(F) TS WHR caRT ATATG A Teh Afd,
3R FomAufd, g8 A fhell Tk AfFd A AATY 1 3reger HAgFd M|

(4) Toeafacarem 3R 3T% AgiacTe™l ¥ 34eg 3Tddl e &F & Fis
foeaa afFa & @oee afafa & aeeg & w0 # AAAdERT Y I« & v a3
grar|

(5) Wiede AR, Fodfd & T A fgFd 5y o & AU F7 & FA A
fFaal &1 3R IVFaA T IFIAT F TE Jdqd AR HET AR ITdr Feier
HLI

(6) Fordldl & =T & Tl & AT Wietes AATT, ik Ferell & AEIH F 91T
FFAAl @ 3MMdest ARG FEN iR Foufd & &9 & GgFd FF & are gfFaat &
AH R IR A GHG, Dot GiATT, Aaiforw Scpedr, gor # 3wacrk Riem gomelr &
vede 3R QeffOier qur gerdfae oree # 9Aed gHa H 3TRT Heea I IR 3=
forsenst 1 ogag FEN IR 37 Fenfaufd H TEgd Y F el 97 F AT HerwoT
S|

(7) Forafar ¥ verafer 38 aliE @, forga! a8 39T ug U T g, ol a¥ aqr
3% el a¥ I MY UIed T ol oh, So18 & St o uger g1, g

W dg cafed g@ll 3E & AT qAfgied &1 9 gem|

(8) Ferafd, ¥HT ddd AR #cd o M S ToF TWHR SaRT aemRd fhd
S| g8 AR, g favafdcare garr duRa fages gafosd @Fae ik o
3T IR FT gheR g St fafga $r S|

(9) SI9 Feuid & Y& H H$ TR RiFd 3TN Fcg, AMTE, g Sl AT FHAT
Uerafyy HATCT g Sl & FROT g S a9 RfFd Fenfoufd g@rr, 3u-amr (3) &
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AR o SR 3R ST o 98 $9 YR gl #Y Sl § d deh 38 &aRI, 39-YRT
(10) & 37efieT 3R ITEAR FHAAAS JaEUT S SR

(10) 59 Forafd & ug T H$ IERT RiFd gel, [Holda & HROT A7 3727 &
S, AT S 3U-URT (9) & NN HIS FEAUNS TIEAT AT g dd Sol-Ardd HH
T RAIE Xl FHofeaf S M, S AeT TWHR H ToAE F, Fodid & TG & FHedl ,
Tog-faeaidearer & fohell o 3 i qar, f@des & fov cgaeyr |

(11) Pordfa fre st T, AT IEIT W IO @, fFHH 98 SR 4§ FFd
Bl T TTOH B, A § FA Ao feaw qd Foauld I YT e, Y I GET H
HeharT|

(12) @7 YT O dRI@ @ 98 e S pernfadfa garT sraenRd & s
3R TS FE= Fedfa A1 & S|

(13) 81, Felld & & H TAgFd FI$ giga, W GFT & qa frdr 309
HelidcaTerd, €T a1 faRafdearey # HAfad o, 9gr 98 38 Afdsy W & 3
AT AN @ Tl T ag W e & dee o1 3R faeafacaes 3@ sfesy
fafr & 08 afdd & o # 3T wem|

(14) STgT Forafd, 3T qdadi e |, el fiar ar Jord &ha 1 Jeeg @
g1, ggr faeafacarerd, Tl ThiH H 3T 3RACTT HLaM|
(15) Forafd, U & W Sl oIS g@rT &gd 1 SR, IEr 3R SfAs Hod &
ghGR G|
(16) Forafd, FeaTaR T2 F gHAR M-
(®) 9¥% TR fGad & adids dar & fav e fGaw & T @
qoiddiaes oY, 3R
(@) a1 & Jdh O a¥ & fov i Gaw &1 o & rfdafaes oo
Weg R FA0TT J&dd & W 3tddfes g & qof dafas ger A
TU=aRa fRar s g@he|”; 3R
(i) 3T & TIF F. 2 A U7 3feaf@d yd+w HN faeafaecae &1 [ &
AS TIFH F. 4 H U7 3feai@d fGegaAnsT ury & uedard, TFH . 5 # J97 3feaf@d
Y URT 3T T SR, AT
"Ferafd FT FERT SAL- (1)sﬂmﬁaﬂﬁmﬁwmaﬁ$m§uaﬂ,
T TR HT RAE a1 =gy Ife fhdr off gag, FenfRafa & @ &, gadia sq@

HRAATH & IuaHl F FAeadsl F A AAGHI ollT AT FHR AT & A1 387 A
AfFdl T GEUAIET FAT &, I Iie FeATUYTT HT IFYT Jg Telicd giel ¢ o Forafed
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qe W & g favafdeaer & Ra & fav gifaex & o perfadfd, o7 @WaR &
WAL A, W S A & G, i g STAT THS, MU AR, Ferdfcl HI geT Heha:

Weq FATUYR, ToT TWHR & WHAT A, W7 ICA I & G4 S offesed Eel
& eI, Fodfa 1 e off gy AEfda w2 ahm

Weq g 3R & Fomufd earT 1S o A a9 dh 781 fhAr SR ST IR
fF Foufa @ 3a% faeg i I« gl wEaifad A & @vg g aRid &ter &
IIFaGFd NGO Gall =gl T fear I gl

(2) 39-4rT (1) # Afdse Fr off oo & dfed W & ST ar 39T e &
T@d gU Fentaafa, 5T TWHR & WA T, Tg A ¢ TR [ 319Ter AU Toh-

() UHT FAUTS, Feafd & Gg & Fcdl HT dleled B @ O @9, g a8
3 GRATSIAT I YIed FAT g9 ToloTehl dg 3o AT gheR 2T

(@) Feald & Ug & HFcAl F Uelel e H AAESe cafba gart faar
SR ||

4, 2000 & TSEYT AARAIT . 8 H AW URT 49-F T HA-TYUA.- FHGRIOM
Ja ¥ 3R iR favafaeared seaqu ifef=rge, 2000 (2000 & 3fafrags 4.
8) @I TacIAT UNT 49 & Ul 3N fdegAT 9RT 50 ¥ 94, Weafaf@d ia-sufia
forar Syem, 3rata-

"49-F. I fafiqael & wafFaal ik wrafeaal & wueeaRor #r afFa.-
ST, 6T WHR & AT @, Kl off gag ey g fAeafaegey @, Sww
f& ag Fenfaufd &, 0@ Adusr AR odt S ey & guid f S, 30 ARfags
& I afea faeafacarery A-

() forelr of 31fOeRdl, 3reaTdeh, FAART AT TAgeh &, AT

(@) foreT o SeTe a1 TUTaR dufed a1 398 & fohegl o 3SR a1 fat &, ar

(@) 9, Wgd I Fuweg R o A, e, ey, e, e, A

9P &, A
(&) Tavafdearera & 9et & o1 favg 3w o1 fAftqde fedcagsa fhegr off
e, gifdcat ar Sreganit &; ar
(3) el off adiad, g a1 FUTH HT Hediase el drell fordl 8 faer, foerm, ar
31T GEATdST o,
TAAERT & [T F AHEA FT qHIT ST TaRTS THAST S ||

ko el

9N

(amT 3 gf@m)
1 2 3 4 5
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1 | #GRIOM 919 $¥ 3R Fefahr | 2000 HT | URT 24 | URT 24%
faeafaearer seaqR fRfags, sfefags 4. 8
2000

2 | A FoT e FY farvafaezrer, 2013 HT| ORT 25 | GRT 25%
Sheai 3rfafags, 2013 sfafags 4. 20

3 | P favafaezrerd, suqe 2013 & | URT 25 | €RT 25%
sifafaes, 2013 sfafags 4. 21

4 | FY faeafaerery, et Af@AfAzA, | 2013 & | URT 25 | GRT 25%
2013 sfefags 4. 22

TdR IR,
TAE A AR
LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-II)
NOTIFICATION

Jaipur, January 3, 2022
No. F. 2(26)Vidhi/2/2019.- In pursuance of Clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to authorise the publication in the Rajasthan
Gazette of the following translation in the English language of Rajasthan Krishi
Vishwavidyalayon kee Vidhiyan (Sanshodhan) Adhiniyam, 2020 (2022 Ka Adhiniyam
Sankhyank 1):-

(Authorised English Translation)
THE RAJASTHAN AGRICULTURE UNIVERSITIES’ LAWS (AMENDMENT) ACT,
2020
(Act No. 1 of 2022)

(Received the assent of the Governor on the 30" day of December, 2021)

An
Act

further to amend the Agriculture Universities” Laws.

Be it enacted by the Rajasthan State Legislature in the Seventy-second Year of the
Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the Rajasthan
Agriculture Universities’ Laws (Amendment) Act, 2020.

(2) It shall come into force at once.
2. Definitions.- In this Act, unless the context otherwise requires,-

(a) “Agriculture University Law” means Agriculture University Act specified in the
Schedule; and

(b) “Schedule” means the Schedule to this Act.
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3. Amendment of Agriculture Universities’ Laws.- (i) The existing section as
mentioned in column No. 4 against each of the Agriculture Universities’ Laws as mentioned
in column No. 2 of the Schedule, shall be substituted by the following, namely:-

“The Vice-Chancellor.- (1) The Vice-Chancellor shall be a whole-time paid officer
of the University.

(2) No person shall be eligible to be appointed as Vice-Chancellor unless he is, a
distinguished academician in agriculture education having a minimum of ten years
experience as Professor in a University or college or ten years experience in an equivalent
position in a reputed research and/ or academic administrative organization and, of a highest
level of competence, integrity, morals and institutional commitment.

(3) The Vice-Chancellor shall be appointed by the Chancellor in consultation with the
State Government from amongst the persons included in the panel recommended by the
Search Committee consisting of-

(@) one person nominated by the Board;
(b) the Director General, Indian Council of Agricultural Research or his nominee;
(c) one person nominated by the Chancellor; and
(d) one person nominated by the State Government,
and the Chancellor shall appoint one of these persons to be the Chairman of Committee.

(4) An eminent person in the sphere of higher education not connected with the
University and its colleges shall only be eligible to be nominated as the member of the Search
Committee.

(5) The Search Committee shall prepare and recommend a panel of not less than three
persons and not more than five persons to be appointed as Vice-Chancellor.

(6) For the purpose of selection of the Vice-Chancellor, the Search Committee shall
invite applications from eligible persons through a public notice and while considering the
names of persons to be appointed as Vice-Chancellor, the Search Committee shall give
proper weightage to academic excellence, exposure to the higher education system in the
country and adequate experience in academic and administrative governance and record its
findings in writing and enclose the same with the panel to be submitted to the Chancellor.

(7) The term of the office of the Vice-Chancellor shall be three years from the date on
which he enters upon his office or until he attains the age of seventy years, whichever is
earlier:

Provided that the same person shall be eligible for reappointment for a second term.

(8) The Vice-Chancellor shall receive such pay and allowances as may be determined
by the State Government. In addition to it, he shall be entitled to free furnished residence
maintained by the University and such other perquisites as may be prescribed.

(9) When a permanent vacancy in the office of the Vice-Chancellor occurs by reason
of his death, resignation, removal or the expiry of his term of office, it shall be filled by the
Chancellor in accordance with sub-section (3), and for so long as it is not so filled, stop-gap
arrangement shall be made by him under and in accordance with sub-section (10).

(10) When a temporary vacancy in the office of the Vice-Chancellor occurs by reason
of leave, suspension or otherwise or when a stop-gap arrangement is necessary under sub-
section(9), the Registrar shall forth with report the matter to the Chancellor, who shall make,
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on the advice of the State Government, arrangement for the carrying on of the function of the
office of the Vice-Chancellor by any other Vice-Chancellor of a State University.

(11) The Vice-Chancellor may at any time relinquish office by submitting, not less
than sixty days in advance of the date on which he wishes to be relieved, his resignation to
the Chancellor.

(12) Such resignation shall take effect from the date determined by the Chancellor and
conveyed to the Vice-Chancellor.

(13) Where a person appointed as the Vice-Chancellor was in employment before
such appointment in any other college, institution or University, he may continue to
contribute to the provident fund of which he was a member in such employment and the
University shall contribute to the account of such person in that provident fund.

(14) Where the Vice-Chancellor had been in his previous employment, a member of
any insurance or pension scheme, the University shall make a necessary contribution to such
scheme.

(15) The Vice-Chancellor shall be entitled to travelling and daily allowance at such
rates as may be fixed by the Board.

(16) The Vice-Chancellor shall be entitled to leave as under:-

(@ leave on full pay at the rate of one day for every eleven days of active
service; and

(b) leave on half pay at the rate of twenty days for each completed year of
service:

Provided that leave on half pay may be commuted as leave on full pay on production
of medical certificate.”; and

(ii) after the existing section as mentioned in column No. 4 against each of the
Agriculture Universities’ Laws as mentioned in column No. 2 of the Schedule, new section as
mentioned in column No. 5 shall be inserted, namely:-

“Removal of Vice-Chancellor.- (1) Notwithstanding anything contained in this Act,
if at any time, on the report of the State Government or otherwise, in the opinion of the
Chancellor, the Vice-Chancellor wilfully omits or refuses to carry out the provisions of this
Act or abuses the powers vested in him or if otherwise appears to the Chancellor that the
continuance of the Vice-Chancellor in office is detrimental to the interest of the University,
the Chancellor may, in consultation with the State Government, after making such inquiry as
he deems proper, by order, remove the Vice-Chancellor:

Provided that the Chancellor may, in consultation with the State Government, at any
time before making such order, place the Vice-Chancellor under suspension, pending
enquiry:

Provided further that no order shall be made by the Chancellor unless the Vice-
Chancellor has been given a reasonable opportunity of showing cause against the action
proposed to be taken against him.

(2) During the pendency or in contemplation, of any inquiry referred to in sub-section
(1) the Chancellor may, in consultation with the State Government, order that till further
order-
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(@) such Vice-Chancellor shall refrain from performing the functions of the
office of Vice-Chancellor, but shall continue to get the emoluments to
which he was otherwise entitled;

(b) the functions of the office of the Vice-Chancellor shall be performed by the
person specified in order.”.

4. Insertion of new section 49-A, Rajasthan Act No. 8 of 2000.- After the existing
section 49 and before the existing section 50 of the Maharana Pratap University of
Agriculture and Technology Udaipur Act, 2000 (Act No. 8 of 2000), the following shall be
inserted, namely:-

“49-A. Power to transfer of persons and properties from other Universities.- The
Chancellor may, in consultation with the State Government, at any time, make such orders, as
are deemed necessary for the transfer of-

(@)
(b)
(©)

(d)

(€)

any officer, teacher, employee or servant; or
any movable or immovable property or any rights or interests therein; or

any fund, grant, contribution, donation, aid or benefaction received, accrued or
promised ; or

any dues, liabilities or obligations incurred or lawfully subsisting in favour of or
against the University; or

any will, deed or other document containing any bequest, gift or trust,

from any other University of which he is the Chancellor to the University constituted under
this Act on such terms and conditions as may be determined in the order.”.

SCHEDULE
(See section 3)
1 2 3 4 5
1 | The Maharana Pratap Act No. 8 of Section 24 Section 24A
University of Agriculture 2000
and Technology Udaipur
Act, 2000
2 | The Sri Karan Narendra Act No. 20 of Section 25 Section 25A
Agriculture University, 2013

Jobner Act, 2013

3 | The Agriculture University, Act No. 21 of Section 25 Section 25A

Jodhpur Act, 2013 2013
4 | The Agriculture University, Act No. 22 of Section 25 Section 25A
Kota Act, 2013 2013

JdR $CANR,
Principal Secretary to the Government.
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